
 

The resolution & aended, was carried by a 
majority of the total membership of the House 
and by a majority of not less than two thirds 
of the Members present and voting. 

MR. CHAIRMAN; Now the House stands 
adjourned till 2.30 P.M. 

The House then adjourned for 
lunch at thirty-one minutes past one 
of the clock. 

The House  reassembled   after Lunch    at 
Thirty-two minutes past two of the clock. 

Mr. Deputy Chairman in the Chair. 

CLARIFICATION     ON THE     STATE 
MENT REGARDING  THE      ASSASSI-
NATION OF GENERAL A. S. VAIDYA, 

RETIRED CHIEF OF ARMY STAFF 

MR. DEPUTY CHAIRMAN; Yes, Mr. 
Ourudas  Das Gupta. 

SHRI GURUDAS DAS GUPTA (West 
Bengal): Sir, it is a matter of great pity and 
also a matter of unbelievable tragedy and also 
a matter of boundless shame that an obedient 
soldier has fallen a victim to the act of 
revenge by the terrorists and religious 
fanatics just because that man had carried out 
the Government orders or instructions or was 
instrumental in executing the operation' 
known as the "Blue  Star  Operation". 

Sir, I would like to State that a patriotic 
soldier could be assassinated because of the 
unpatriotic failure on the part of those on 
whom rested the responsibility of protecting 
that man. Sir, this only indicates the total 
collapse of the Intelligence system, not of a 
particular Government in a particular area, but 
of the Government of India as a whole. 

Sir, there are some factors to be taken into 
consideration before we can frame the 
questions. The point is that there was a plan 
for murdering that gentleman and the plan 
was hatched long before and the plan was also 
intimated to the mare who was the target and 
the police was also apprised that some such 
plan had been made and that Gen. Vaidya 
could be murdered. And, Sir, the murder was 
committed. May I draw your attention t0 one 
ihing? The murder wa.5 committed, not in any 
border State, not in Delhi, but in Maharashtra 
where a Government rules having total 
harmony with the present rulers who rule 
from Delhi. Sir, this was an act of revenge and 
it only indicates that it is a case of rare 
calculation and boundless revenge on the part 
of those who have killed that man. Sir, I 
should say that the Government of India has 
lamentably proved unequal' to the task. It is n0 
match for thg terrorists. May I tell the Home 
Minister, through you, that if some such 
incident had happened in that part of the 
world which we call western democracy, the 
man in-charge of the Home portfolio, not in 
the State where the murder had taken place, 
but the man who looks after the Home 
portfolio in the country, would have said 
'good-bye' silently and would! have gone out 
of the Government. 
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MR.     DEPUTY    CHAIRMAN:     The 

Member should not make a general statement. 

SHRI GURUDAS DAS GUPTA: Sir, in 
order to come to the question, I have to say 
that. It was sufficient for the resignation of the 
Home Minister in England at least for whom 
they have so much of regard. Therefore, Sir, 
my question is: What steps had the Police 
taken? They had known that there was a plan. 
They had prior notice of the murder because 
successive letters threatening him were sent to 
him and the letters were sent to the Police 
also. Therefore, I presume that the Police 
knew that the killers were after him because 
threatening letters were sent to him. 
Therefore, my point is that before the murder 
had actually taken place and when the 
threatening letters had come to them, what 
action did the Police or Intelligence (take to 
track down the source of the letters? 
Nowadays, generally (he Police waits for 
certain things to happen. It is not the 
responsibility of the Polic>2 in cur countlry to 
prevent a crime. Only after the crime takes 
place, it becomes the responsibility to find out 
killers, if at all they can find. This is another 
example of that attitude. The source of the 
letters was not tracked down by the Po'ice to 
whom the letters were sent by the General. It 
is stated in the newspapers. 

Secondly, why a security cover was not 
given to him? The Government was very 
generous in appointing three security men for 
the General, two for the night and one for the 
day-time. What is the fun in it? The terrorists 
had their blueprint of action as we have seen 
in a number of cases. They generally take a 
motorcycle. They generally overtake a car. 
They generally fire from a moving vehicle. 
All this is known to them. The blueprint of 
operation is very much known to us. 

My third question is: Why a single person 
was sitting in the rear of the car? Why an 
escort car which generally follows   the  
Minister   and   which   generally 

follows the leader of the ruling party was not 
allowed to follow the car in which Mr. 
Vaidya was travelling. 

My next question is: What transpired 
actually in the meetings that took place 
between Mr. Vaidya and some of the Police 
officials? What did they discuss actually? I 
am given to understand that Mr. Vaidya was' 
quite alarmed because he had been receiving 
a number of letters. He met the Police officers 
on a number of occasions. He reported the 
matter to the Police Officers. There was a 
kind of alarm in the mind of the General. That 
is why he met them. In the meeting or after 
the meeting, what decision did the Police 
Administration take? 

My fifth question is; What was the advice 
given by the Union Home Ministry to thg 
Maharashtra Police? It cannot just be said that 
it is a dereliction of duty on the part of the 
Maharashtra Police or the Police 
Commissioner of Poona. The responsibility 
cannot be fixed 0n the shoulders of that 
gentleman alone. What advice did the Home 
Ministry give to the State Police? What did 
the Home Minister do for his safety? Mr. 
Vaidya had acted 'for the country as a whole. 
His only crime is that he had carried out your 
orders obediently. He had carried out the Blue 
Star Operation. Therefore, he haj been made a 
target of the attack. It is your responsibility to 
protect a competent soldier which you have 
not done. 

Lastly, I would like the Home Minister to 
tell us why the military intelligence was not 
utilised. Since he was the Commander-in-
Chief and since ne had incurred the displeasure 
of the terrorists by carrying out the military 
action why did the military authorities not 
employ their manpower. their intelligence. 
nnd their organisation to see that their own 
Commander-in-Chief who was their General a 
few months back, is well protected? 
Therefore, in mv opinion. Sir, it is a total 
failure of the Union Government's 
responsibility,  the     dereliction     of duty^ 
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total failure of Intelligence not only of the 
Maharashtra Government but also of the 
Government of India. Thirdly, I would like to ask 
the Home Minister to tell us why the Military 
Inte'ligence was not employed to save the 
General. Lastly, 1 should only say that this 
incidence once again proves to what extent our 
Security organisation is vulnerable to the strikes 
of terrorist organisation. 
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as Gen. Vagel Singh, acting chief of the Khalistan 
commando force said in a typed but unsigned note in 
Gurmukhi that every one connected with the 
destruction of Akal Takht would be sent to hell. 
Gen. K. S. Sundarji, Chief of the Army Staff Lt, Gen. 
Dayal and Major Gen. K. S. Brar were mentioned as 
the next targets." 

 
SHRi SURESH KALMADI (Maharashtra): Sir, 

you are aware that I am from Pune. Fortunately or 
unfortunately, I was in Pune on the day of the 
happening. People of Pune were shocked. I think, 
this is the first time that terrorism has come to the 
South and the West. People have been hearing about 
it. It was indeed a big shock and throughout 
Maharashtra you are aware there were bandhs etc. 
At the funeral itself, almost the entire Pune came to 
pay homage to one of the finest Generals produced 
by this country. Sii\ it is very appalling. For three 
days continuously, 0n the front pages of all the 
nswspapers in the country there were news-items that 
letters were received by Gen. Vaidya. I do not know 
how the Government was so callous. Not only do I 
blame the Central Government. J also blame the 
State Government as well as the Indian Army, Sir, 
you arc aware, Pune is the headquarters of the 
Southern Command and a big division of the Army 
is in Pune itself and when Gen. Vaidya had been re-
ceiving so many threat calls, I do not know how the 
Army there shut its eyes to the threats which he was 
receiving. 



 

[Shri Suresh Kalmadi] 
Sir, ex-servicemen have always had a rough 
deal   from the    Government. When they are 
serving     they are the responsibility of the1-  
Central Government.    When they retire, they 
are the responsibility    of the    State    Govern-
ment. They do not bother about them. 
Similarly, we have    seen    how    Gen. 
Vaidya had    been    treated.    Just because he    
was no more the    Chief of the Army   Staff, 
you   did   not bother about him.   So many 
officers who took part  in   'Operation  Blue 
Star',   about twenty of them    are in Pune. That 
is the magnitude    of the problem.   The orale 
of the    armed    forces   is very low because 
we have not been able to give protection to 
them.    I  asked the Army people 'why did you 
not go    to the he'.p of Gen. Vaidya?' ] asked 
the higher ups in the Central Government Why 
did not the Army    being there ao to the help 
of Gen. Vaidys?'. They sr id that it was the 
responsibility   of ne Police, that it was not the 
responsibi'ity, it    was not the    job, of   the 
Army   to    give    protection    to    Gen. 
Vaidya.    Are not you   going to    treat people 
involved in the 'Blue Star Operation' with a 
special status?    Or, are you only   going to say   
that it is the responsibility of the    Police and 
shut your    eyes    to    it?    Tomorrow when 
Presiaent Zail Singh lays down office, are you 
going to      treat him as      an ordinary person 
or you wiH take responsibility  for  his  
security?   That  is the question.    Therefore,    
Sir,    this is a very    serious matter.   If the 
Army order has to be amended, it must   be 
amended.  But full protection must be given    
to all those 3.00 P.M. who are involved in the 
decision  making     or  involved '•■n the    
army.' Army   only carries out the order they 
do not think that the Government gives the 
order. I do not know why all the people are 
after the 
army people who were involved in the Blue 
Star. Anyway, protection must be given to all 
of them and that is the responsibility of the 
Government. 

Sir, my first question is whether the Home 
Minister would approach the Defence 
Services to see that there is a change in the 
army order to give protection to the armed 
forces personnel who have taken part in 
'Operation Blue Star'. 

Also, Sir; army deserters are there in large 
numbers in and around Poona. This point has 
already been raised by my other friend. I 
would like to know what steps have been 
taken for the protection of vital military 
installations in and around Poona city. 

Also, Sir, the case of the motorcycle has been   
well told by    Shri Pramod Mahajan.   There is 
a link between the bank dacoity and this 
particular murder.    I would like to   know   
whether the finger prints    which are supposed 
to be vital clues in both   those cases, are 
tallying. The time of the murder also was 
supposed to be 11.45 as per the police records, 
but I know people who    crossed that    area at 
11.15.   At that time the car of    General 
Vaidya was    already   there   and he   was re-
moved    to    hospital.    So     everything 
happened half  an hour earlier and I think it 
was police    cover-up to say that the incident 
took place    at    11.45 and the Police 
Commissioner said that all the  roads were 
blocked  by  12.30. It is a lie.   We know, so 
many people have   come   from   Bombay,    
Ahmed-nagar, Sholapur and other places.  Ali 
of them said that they got clean entry into the 
city up to 3 O'clock.   So, four hours elapsed 
from the time the murder took Place and the 
time the police got activated.    I think there 
was     a din and in four     hours the     culprits 
must have got out clean. 

Therefore Sir, I would like to say, as usual 
nothing happened, nobody has been caught so 
far. 72 hours have elapsed. What steps is the 
Government taking to apprehend the crimi-
nals? 

PROF. C. LAKSHMANNA (Andhra 
Pradesh): Mr. Deputy Chairman, Sir, in the 
first instance, I would like to charge 
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the Home Minister of attempting a tokenism 
in presenting a very glassy picture of the 
situation which was very serious. If one goes 
through the two-page statement given by the 
Home Minister, it is evident that he did not 
care to take the House into confidence whi'e 
giving the details which are even available 
from the newspaper. 

Having said that, the Home Minister said 
that the security responsible was under the 
charge of a sub-inspector of police. As per the 
newspaper reports, according to Mr. Mi ar, 
the security res-ponsibility was entrusted to a 
head constable. I would like to know how he 
came to the conclusion that the security 
responsibility was resting with the sub-
inspector when Mr. Misar, the Commissioner 
of Police has made it clear that it was the 
responsibility of the head constable. Secondly, 
the vehicle, which the assis ins are supposed 
to have used, is found near Hotel Gokul. As 
per the information given by the newspaper, it 
is said that immediately after the murder took 
place, immediately after the assassination 
took place, all the roads were blocked, al! the 
hoteh were searched and all the places were 
under scrutiny and so on and so forth. If that 
is the case, I would ask the hon. Home 
Minister, in spite of all these searches how a 
person could go there and leave the vehicle 
and go away quietly. Therefore, it is cor-
roborating the statement of Shri Kalmadi that 
the e'aim of the Home Minister and the claim 
0f all the newspapers also that there wa3 
immediate alert given to all the places is not 
true. Thirdly, a point ■which has been 
ignored is of importance. The letters received 
by General Vaidya were made available to the 
police. General Vaidya was unhappy, a hit 
touched, that these letters were published 
elsewhere. That means General Vaidya was 
not responsible for the publication of the 
letters he had been receiving. If that is the 
case, why did the police think it fit to 
publicise the letters? Or was there some 
sneaking of fhe«e letters for leaking them to 
the press? Therefore if there had been 
sneaking who were the forces res- 

ponsible for this sneaking and leaking of 
letters which were otherwise the preserve of 
the police? It is a very serious matter and 
therefore what efforts have been made to find 
out who was responsible for this leakage of 
papers which pained General Vaidya while 
he was alive? 

I would like to know from the Home 
Minister as to why the relatives and friends of 
Kha istani infiltrators ■— those claiming to 
belong to Khalistan and who were supposed 
to be there in Pune city as per the statement 
by Mr. Misar — have not been touched. If 
people who are supposed to be relatives and 
friends of tho-e proclaimed offenders who are 
claiming to belong to Khalistan, are there in 
Pune, what efforts have been made to find out 
further information regarding these possible 
assassins? If they have not been rounded up. 
if there is no interrogation of these people, 
why is it not done? Or is it only a broad state-
ment given by the Police Commissioner that 
there are some re'atives and friends. 

Finally, Sir, I would like to ask whether the 
bodyguard who was in the car and who 
jumped out of the car immediately and tried 
to rush the wounded General to the hospital, 
was trained well enough to use the pistol. If 
he was trained   well enough, why did he not 
u"e it? 

SHRI RAOOF VALIULLAH (Gujarat): 
His leg was trapped. He cou'd not jump out of 
the car. 

PROF. C. LAKSHMANNA: My friend 
says, his leg was trapped. But the statement 
of the Home Minister says that he jumped out 
of the car and immediately rushed the 
General to the hospital. But my question is, if 
he could jump out of the car, he could as well 
have jumped out to apprehend one of the 
assassins. There were four of them, not one. 
Could he not have attempted to apprehend at 
least one of them? If that is the case, what 
prevented him from doing so? 

Finally, Sir, when we knew that the 1ives of 
these heroes who fought for the sake  of the  
country  and  participated in 
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[Prof. C. Lakshmanna] 

that operation etc. were under threat all the 
while, why is it that no specific efforts were 
made by the Government to see that their 
lives are protected by giving there adequate 
police protection? It is not enough to say that 
three bodyguards were given and one of them 
was always there with him. He was not able 
to save him; therefore that is not adequate 
police protection. I would like to ask the 
Home Minister why adequate police pro-
tection was not given to the General. I would 
1'ke to have an assurance from the Home 
Minister that in future such adequate 
protection will be provided to all those people 
who are under threat. Thank you. 

SHRI DIPEN GHOSH (West Bengal): Mr. 
Deputy Chairman, Sir. I rise more with anger 
than anguish to seek clarifications °n the 
statement made by the Minister of Home 
Affairs. Mr. Buta Singh, yesterday evening, 
on the incident relating to the assassination of 
ex-General Vaidya. 

Sir, it proves once again that whatever the 
power and howsoever extraordinary power 
the Centre may like to assume by invoking 
whatever extraordinary articles of the 
Constitution, when confronted withi the real 
threat of terrorists, when confronted with the 
real attacks of terrorists, how d0 they behave 
meekly, allowing the terrorists to do whatever 
they like with all kinds of impunity. 

Sir, the question has been put hy my 
learned colleagues who spoke before me. The 
fact is that there were not adequate security 
arrangements provided to Gen. Vaidya. But 
the fact also is that four assailants could fire 
and flee. What does it indicate? Not simply 
the failure of the security arrangements but 
also the failure 3f the political parties — and 
particularly he responsibility for that matter 
lies with .le ruling party at the Centre-to 
mobilise and make people conscious against 
the attacks of the terrorists 0r of the activities  
of  fhe     terrorists.     Otherwise, how 

could in a broad day light and in a city like 
Pune four assailants fire, kill one General  
and  flee? 

So, Sir, every time and whenever we were 
confronted this type of occasion, from this 
side, on behalf of my party I always made it 
clear that these acts of terrorism which now 
we are experiencing are not simply acts of 
certain individuals, but there is a deep-laid 
conspiracy to destabilise our country, and 
foreign hinds are behind them. Still, now, 
even after getting that Resolution passed by 
the Centre, the ruling party at the Centre fails 
to comprehend this situation. Therefore, they 
still consider it simply a law-and-order 
problem. Therefore, they simply confine 
themselves or keep themselves confined to 
assuming certain statutory powers of passing 
certain Acts instead Qf mobilising the people 
against these forces. 

So, Sir, when I say that I rise more with 
anger than anguish, I say it Because of this 
failure on t'ne part of tne ruling party at the 
Centre. They have not learnt lessons. Our 
Prime Minister could be assassinated at her 
own residence. Sant Longowal could Be 
assassinated even though he was surrounded 
by more gunmen, commandos, and everything 
that were there. 

It is not a question of how one could "kill 
0ne. The fact is that killing one is not so very 
difficult. But how could the killers flee, how 
could the killers escape and still could they 
remain at large? So, that is the question. And 
it is for the third time that a person like Gen. 
Vaidya was assassinated. If renders the 
credibility of the intelligence system and the 
security arrangements of the Central 
Government at a very low ebb. What would 
the foreign. ers have an impression of our 
country when they come to know that an »x-
Chief of Army could be assassinated by four 
people riding on two motor cycles antI then 
fleeing away. And after three days or four 
days we are discussing in Parliament a 
statement given by the Union Home Minister 
which  does     not contain     even 
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wh'at was published in the newspapers bluing 
the last three or four days! So, this is the way 
this Government wants to dispose of a thing 
like this. This betrays the inefficiency of the 
Central Government to deal wi(h the situation 
arising out of the growing acts cf terrorism, 
howsoever and Clever power they may have, 
assumed already or they will be assuming in 
future. 

It has already been stated by my learned 
colleague who spoke previous to me that 
there was no security arrangement given to 
Gen. Vaidya. Mr. Buta Singh has himself 
stated that one gunman was provided to the 
General during the day and the two gunmen 
were put on duty during the night. That 
means three gunmen were given dividing into 
two shifts of duty. The second sentence of his 
statement says the gunman was directed to 
accompany the Genera) whenever he went 
out. And the very another part of his 
statement, one notes, s&ys that there was 
only bodyguard inside tbe car who jumped 
out of the car to take the injured General 
Vaidya to the hospital. Sir, we see here in 
Delhi that whosoever has received any threat 
call from anywhere has been provided with 
an escort car of four, five or six gunmen. 
Then why Gen. Vaidya could not be provided 
with such an escort car fu'I of gunmen. At 
least they could have chased the assailants It 
is apparent that there was a failure in the 
intelligence system and the security 
arrangement whatever it may be. So. my 
specific question is whether the Union Home 
Ministry or for that matter the Union Home 
Minister, is satisfied with the security 
arrangement provided by the concerned 
Government or the concerned authority to 
General Vaidya despite repeated threat calls 
received by him and communicated to the 
concerned authorities. And if not, what steps 
the Union Ministry Or for that matter the 
Union Minister of Home Affairs proposes to 
take against such authorities? 

SHRI M. S. GURUPADASWAMY 
(Karnataka): Mr. Deputy Chairman, Sir, :i lot 
of ground has been covered by my 
colleagues already. I snail be very brief. 

May I at the outset say that the assas-
sination of General Vaidya has been shocking 
to all of us. Sir, there are two or three things 
to which I would like to refer on this 
occasion. I would like my friend the Home 
Minister fo say something on these things. 
Firstly, I would like to know whether 
adequate fool proof security arrangements 
and bodyguard arrangements are made in 
respect of those who are the targets of attack 
by the assailants. I raise this because I fee] the 
bodyguard arrangements given to important 
persons fall short of requirement. In this 
particular case only three people have been 
provided as bodyguards—one during day 
time and two during night time. Secondly, I 
ask you: Is it an ade-kuate arrangement at all 
when we know that General Vajdya's life was 
exposed to assailants. Sir. while posting these 
bodyguards are we taking care to see that 
only competent bodyguards are provided to 
discharge the duties? Thirdly, here is a case 
where a bodyguard sits in the backseat of the 
car of General Vaidya and does not wear the 
uniform. I am not competent to pass any 
remarks on this. Is it desirable to have a 
bodyguard without uniform? Does it give any 
sufficient warning to the assailants? 

SHRI SURESH KALMADI; This body-
guard ducked under the seat when the 
assailants were firing. 

SHRI M. S. GURUPADASWAMY: Yes, 
I have already said about. What is the 
purpose of providing a bodyguard? It is to 
tell the potential killers that there is a 
bodyguard. The purpose does not seem to 
have realised. In this case, the bodyguard sits 
in the back seat and without wearing 
uniform. 

Sir, my next point is, the assailants, the 
murder, the killers have two plans. First one is 
to create terror in the mind of the people. For 
that purpose they kill innocent people at 
random, for example, in Muktsar, Punjab. 
There is no animosity in the mind of the 
killer, the terrorists and 
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[Shri M. S. Gurupadaswamy] the murders. 
They chose to kill because to create terror in 
the mind of the people and to destabilise a 
situation. Second one is to kill the top men, 
important men and the leaders with 
vengeance. In the first category, there is no 
vengeance at all. The purpose is to terrorise, 
to destablise the situation. In tha second 
category, they want to kill the person because 
they want to reak vengeance. Sir, my collea-
gues have already referred to threatening 
letters received by other army personnel. I 
would like to know that action is taken by the 
State Governments or the Central Government 
to protect their lives? The statement of the 
Minister is skeleton-like. We have to depend 
on the newspapers. We know more things 
from the paper, more information is available 
in the press. I wish ihe some Minister had 
given us the various ramifications of the 
activities of the assailants or the terrorists. 
This is very much lacking in this statement. 
At least in future. Whenever, he makes 
statement on matters of such grave nature, I 
would like him to give us all the details at his 
command so that we may participate   
intelligently. 

Sir, lastly, I see a phenomenon that after the 
event is done, assassination is committed or 
murder is committed, we try to take important 
decision. Now, here, after the assassination of 
General Vaidya, the state Government of 
Mairashtra had thought it fit to set up an 
expert committee to go into all these matters. 
What prevented the State of Maharashtra to 
set up this Committee earlier? Now, more 
than before expertise is required on these 
matters and we have not faced such a situation 
in the past. Therefore, why this kind of 
lassitude, lethargy, callousness or indifference 
is committed by the State) Government and 
admitted by the Centre. Now, the Centre is 
sending the C.B.I. team. Why were they not 
alert at all earlier and why were the proper 
effective steps not taken to see that such 
things are not repeated. Sir, many more lives 
are threatened and I wish that the Govem-
ment of India and State Government will 
reorganise  their forces and  reorient, 

refa h ) their set v.p, lheir instruments to see 
that they are equal to the task. They must meet 
terrorism quickly, effectively and without loss 
of time. Therefore, may I ask the Minister 
what steps he is thinking of in this matter and 
assure the House about it that on this matter, I 
dr> not want to see the repetition of the same 
old thing and repeatedly to cover the same old 
ground. 

;ADHARWA. (Tamil Nadu): 
Mr. Deputy Chairman, Sir, it is very un-
fortunate that a valiant soldier of the calibre of 
General Vaidya, who had survived all the on-
slaughts of enemies in the battle field had to 
succumb to the bullets of the assassins in his 
home town. ft ls further more unfortunate that 
the Government ha? not learnt any lesson 
from their past experience. Sir, this is not the 
first instance that has happened in the country. 
The lono '1st of victims goes on continuing 
without any end in sight but this time the 
assassins have proved that they 'are not 
confined *o Punjab only. They can strike at 
will and they cam strike at any place, at any 
given time. 

Sir, my hon. colleague, Mr. Lakshmanna, 
pointed out that the security of Gen. Vaidya 
was not given to a Sub-Inspector as in the 
Statement but was given only to a constable. 
But as far as I am concerned, whether it is in 
charge of a Sub-Inspector or a constable, it 
does not make any difference in this 
Government. Even the security which was 
assigned to Commissioners and Inspectors-
General of Po-Uice for our Prime Minister 
could not save her life. So this is not a new-
thing. Now, the statement says that Gen. 
Vaidya wrote a letter on the 15th July 
forwarding copies of threatening letters to the 
Commissioner of Police, but the 
Commissioner met Gen. Vaidya last on the 
8th August. Why didn't the Commissioner of 
police think it fit to meet Gen. Vaidya in 
person immediately, particularly after he 
received the complaint along with ths  
threatening letters? 

Sir, there is a vast discrepancy in the 
statement given by the Minister and the report  
given  in  the  press.      The  Police 
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Commissioner of Pune himself admitted that there 
was a lapse in security arrangements. But the Home 
Secretary of Maharashtra today claims that there is 
no lapse in the security and every protection was 
given. Why is there such a discrepancy? 1 would like 
to know whether the Home Secretary oj- the 
Maharashtra Government is trying to hush up the 
murder of Gen. Vaidya. Sir, the Khalistan 
Commando Force has claimed responsibility for this 
act. As my colleagues have pointed out, as long as a 
man is in power, ihe is given protection and security. 
But the moment he retires or loses power, the 
Government gives no consideration to his security. If 
such a mentality is shown to a great General liks 
Vaidya, it will definitely demoralise the police as 
well as the military forces and there will be no force 
in the country to protect anybody in the land. So I 
would like to know what security arrangements the 
Government has provided to Those whose lives are 
threatened. The security arrangements of the 
assassins seem to be better than the security 
arrangements of the Government. The selection of 
the location, the rimin? everythms seems to be in 
perfect order. The car has to turn right in that place; 
it is a residential area; and it was also a Sunday. So 
if the assassins can make all this analysis, why could 
not the Government inte'ligence agencies make such 
analysis? 

The National Police Commission under the 
chairmanship of Mr. Dharmavira was appointed in 
1971 and it made an elebor-ate study as to how to 
revamp the police forces in t'ne country. Though the 
report was submitted in 1931, it is gathering dust in 
the North Block for the last five years. What action 
was taken by the Government on the 
recommendations of the National Police 
Commission? Sir, if the Government fails to see the 
writing on th© wall, if the Government fails to come 
down with a heavy hand on the terrorists, the virus 
will spread to the south and to the whole of the India. 
So this should be taken as a serious challenge by ihe 
Government. I would like to know what    security  
arrangements  have    been 

made by the Government to protect the vital 
installations like airports and atomic power 
plants. 

Finally, who else are on the hit-list? Il is 
said that there are many politicians and even 
serving army generals who are on the hit-list. 
So, who eise is there on the list and what 
protection is the Government going to give to 
those people? The Government everytime 
comes with the same statement expressing 
sympathy. We are not satisfied with these 
statements. There should be a foolproof 
method in the Government's security system. 
What steps has the Government taken in this 
regard? 

 

"A   plainclothed   armed   bodyguard"   was 
with  him.'"
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There was nobody in the car expect these tow 
people. 
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years and Pune is just like my native place. I 
would, like to. ask just a few pertinent questions 
because the atmosphere of this country has become 
so vitiated as it had become at the time of Madam 
Gandhi's assassination. What I would like to ask is, 
is it not a fact that a few days back a news item 
appeared in the press regarding the threatening 
letter received by General. Vaidya from the ex« 
tremists and General Vaidya showed his 
dissatisfaction over the press publicity having been 
given to the letter. Why was that letter disclosed to 
the press. Is there any relationship between his 
unhap-piness about the press publicity and his 
brutal assassination later • on? Please clarify this 
point. Secondly, I want to know is the Government 
going to have a judicial inquiry into the brutal 
assassination of this victorious General and a brave 
patriotic son of this country. 

Sir, another important point is that as per the 
security rules, the security guard (has to sit in front 
on the right side of the traffic. Tt has been reported 
in the newspapers that General Vaidya was himself 
driving the car. In spite of that why was the 
security guard sitting on'the back seat? What is the 
use of this security? What is the reason for that? 
From the reports it is clear that General Vaidya 
was the second important man in the country after 
late Madam Gandhi because they were so much 
connected with Operation Bhie star. From that 
point of view I want to ask what is the adequate 
security that should have been given to General 
Vaidya and why it was not given? 

Another thing that I know. Sir, is that Pune 
police is the most corrupt police. About one year 
back it appeared in the ■newspapers that so many 
police officers were changed because there were 
many corruption charges against them. In Spite of 
all that the Government trusted that ther Pune 
police wou'd provide effective security to the 
victorious General, and the results is that we have 
lost a great patriotic son of this country. Sir, I 
would like to ask the hon. Minister whether he will 
instruct the Maharashtra Govern- 

SHRI VITHALRAO MADHAVROA: 
JADHAV (Maharashtra): Mr. Deputy 
Chairman, Sir, I am deeply shocked as <he 
entire country is, at the victorious General Mr. 
Vaidya having been made the target of 
assassin's bullets. Sir, 1 was also in  Pune 
for more than ten 
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ment to improve the Pune police and take 
©ther measures tbat are neeessary in this 
direction. 

SHRI  SURESH   KALMADI;   Improve 
the Maharashtra Government 

SHRI VITHALRAO MADHAVRAO 
JADHAV; Improve the Pune police because it 
is under the Maharashtra Government and so 
they have to do it.{Interru-ption). I know what 
you want me io say but I won't say that. Sir, 
another most important think is that extremist 
bases are in Pakistan. What are the measures 
that We are going to take to see that there is 
no infiltration from across the border? Unless 
we go to the root cause of the disease we 
cannot control the disease. How are you going 
to control the extremists, so long as they 
operate from bases which are already there tn 
Pakistan? If it cannot be done by having a 
dialogue with Pakistan we have to destroy 
extremist bases inside Pakistan. Is the 
Government of India ready for that kind of 
action? Otherwise, these extremist and 
terrorist activities in this country can never be 
controlled.   Thank yon. 

4 P.M. 
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SHRI SURESH KALMADI: Sir, this is a totally 

unsatisfactory reply. Govem-ment has failed to 
protect the life of Gen. Vaidya.   I am walking out. 

SHRI SATYA PRAKASH MALAVIYA: We also 
walk out. 

 
At this stage, some hon. Members left the 

Cnamper. 


